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MR. DEPUTY-SPEAKER: That
matter is over. Why do you want to
take it up again?

SHR] ATAL BIHARI VAJPAYEE:
I am not saying anything about ex-
punction, What made the Home Mi-
nister to make a statement? Has the
Chair directed them 1o do so?

SHRI CHANDRAJIT YADAV
(Azamgarh): You please expunge the
slatement of the Home Minister also.

MR. DEPUTY-SPEAKER: Un-
fortunately, both of you are ex-Mi-
nisters.

SHRI ATAL BIHARI VAJPAYEE:
But we are talking about the present
Minister,
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MATTERS UNDER RULE 377

(i) ALLEGED VIOLATION .OF AGREEMENT
BY GUJARAT STATE GOVERNMENT ON
THE USE OF WATERS Or RIVER MAHL..
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(ii) NEED TO REVISE (GOVERNMENT PRO-
CUREMENT POLICY ON OPIUM.
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